NSLP(C) 12479/ 17
1

| TEM NO. 1 COURT NO. 2 SECTI ON | X
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No.12479/2017
(Arising out of inpugned final judgnent and order dated 29/03/2017
in NN No. 1786/2015 29/03/2017 in EA No.2006/2015 29/03/2017 in CAL
No. 6/ 2016 passed by the Hi gh Court of Bomnbay)
GAUTAM S| NGHANI A Petitioner(s)
VERSUS
HARI SHANKAR SI NGHANI A AND ORS Respondent ( s)

(Wth appl n. (s) for exemption from filing cl/c of t he i mpugned

judgnent and permission to file synopsis and |ist of dates)
Date : 30/04/2017 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE DI PAK M SRA

HON&#39; BLE MR. JUSTICE A M KHANW LKAR
r Petitioner(s) M. Kapil Sibal, Sr. Adv.
P. Chidanbram Sr. Adv.
Kunal Vaj ani, Adv.
Suraj Juneja, Adv.
Pranaya Goyal, Adv.
Aman Raj Gandhi, Adv.
Shubham Kul shrest ha, Adv.

Ms. Bindi Grish Dave, AOR

SSS5554

=

Respondent (s) M. Shyam Divan, Sr. Adv.
D nyar Madon, Sr. Adv.
Yogendra Nat h Bhardwaj, Adv.
Nandi ni Khai tan, Adv.
Sanj eev Kapoor, Adv.
Raj at Jariwal, Adv.
Sahi | Narang, Adv.
Suriti Chowdhary, Adv.
Sai ram Subr amani am Adv.
for Ms. Khaitan & Co.

SFSS5F554d
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UPON hearing the counsel the Court nade the follow ng

ORDER

Hear d M. Kapi | Si bal and M. P. Chi danbar am
| ear ned seni or counsel al ong with M. Kunal Vaj ani , | ear ned
counsel for t he petitioner and M. Di nyar Madon and
M . Shyam Divan, | ear ned seni or counsel al ong with
Ms. Nandi ni Khaitan, |earned counsel for the respondent Nos.1
to 6.

Havi ng heard | ear ned counsel for t he parties, it is
directed t hat t he petitioner shal | hand over t he property
i.e. Kamal a Cot t age, Property No. 6 at Juhu, Munbai (property
at Sl. No. 5) to t he r espondent Nos. 1 to 6 by 6 th

May, 2017,

subj ect to deposi t of a sum of Rs. 20, 00, 00, 000/ - (Rupees
twenty crores only) by t he sai d respondents bef ore t he
Regi stry of this Court on or before 4 th

May, 2017.
| ssue notice to t he r espondent Nos. 7 to 15, for t he
r espondent Nos. 1 to 6 have been repr esent ed by M. Di nyar
Madon and M. Shyam Di van, | earned senior counsel.
Dasti, in addition, is pernmitted.
The execution pr oceedi ngs bei ng, Executi on
Appli cation Nos. 80 of 2016 and 366 of 2016, pendi ng bef ore
t he court of District Judge, Kanpur , u. Pp., shal | be

transferred to this Court and t he same be heard al ong with
the present special |eave petition.

In t he event t he anount is deposi ted, t he

Advocat e- on- Record for t he respondent s shal | intimte it to

t he Advocat e- on- Record for t he petitioner. The pur pose of



this inti mation is t hat t he petitioner shal | hand over t he
possessi on of t he property as ment i oned her ei n- above on or
bef ore 6 th

May, 2017, whi ch is not | at er t han forty-eight
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hours. When we say t he petitioner, it means t hat t he
possessi on of t he property shal | be handed over and anyone

who tries to create obstruction, shall be liable for contenpt
of this Court.
Let the matter be listed on 8 th
May, 2017.
(Chetan Kumar)
Court Master (H. S. Parasher)
Court Master



